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Sri Prashant Kumar, advocate for the petitioner. Sh. Arun Saxena along with
Ms. Nalini, advocates for the respondent.

The petitioner proposes to file affidavit in response to the application
filed under section 166 readwith section 242 of the Companies Act.

A copy thereof be provided to the respondent counsel. Further the
petitioner counsel also moves a contempt application. A copy of such
application be provided to the respondent counsel. The case is fixed for the
reply. Such, reply to be filed within three weeks by serving an advance copy to
the petitioner counsel. He is equally at liberty to file rejoinder, if any.

The matter to be listed on 12" Feb. 2018. : — AN
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